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tutions Licensing Bill

INDIAN TRADE UNIONS (AMEND-
MENT) BILL

(Insertion of mew section 15A)

Shri Nambiar (Mayuram): I beg
to move for leave to introduce a Bill
further to amend the Indian Trade
Unions Act, 1926.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Trade Unions Act, 1926.”

The motion was adopted.
Shri Nambiar: I introduce the Bill

6 p.M.

WOMEN’S AND CHILDREN'’S INSTIL-
TUTIONS LICENSING BILL

Shrimati Kamlendu Mati Shah
(Garhwal Distt.—West cum Tehrl
Garhwal Distt. cum Bijnor Distt.—
North): I beg to move for leave to
introduce a Bill to regulate and licen-
ce institutions caring for women and
children

Mr. Deputy-Speaker: I understand a
similar Bill is already introduced and
pending in the House. I leave it to
thre hon. Member, because under the
rules nobody can be prevented from in-
troducing the Bill.

Shrimati Kamlendu Mati Shah: I
would like to introduce the Bill

Mr. Deputy-Speaker: The question
is:

“That leave be granted fo in-
troduce a Bill to regulate and
licence institutions caring for
women and children.”

The motion was adopted.

Shrimati Kamlendu Mati Shah: I
introduce the Bill

Mr. Deputy-Speaker: Shri B. Das is
absent. Bills Nos. 8 and 9 are bar-
red as they are identical with the one
that has already been introduced.

ment) Bill

SUPPRESSION OF IMMORAL TRAF-
FIC AND BROTHELS BILL

Shrimati Kamlendu Mati Shah
(Garhwal Distt.—West cum  Tehri
Garhwal Distt. cum Bijnor Distt.—
North): I beg to move for leave to
introduce a Bill to provide for and
consolidate the law relating to sup-
pression of immoral traffic in women
and brothels.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

Mr. Chairman: The question is:

“That leave be granted to in~
troduce a Bill to provide for and
consolidate the law relating to
suppression of immoral traffic in
women and brotlrels.”

The motion was adopted.

Shrimati Kamlendu Mati Shah: 1
introduce the Bill.

Mr. Chairman: Shri B. Das is ab-
sent. Bills Nos. 12 and 13 are barred
being identical. Shri A. K. Gopalan
is absent.

ANTI CATTLE SLAUGHTER BILL

Shri U, M. Trivedi (Chittor): I beg
to move for leave to introduce a Bill
to preserve the milch and draught
cattle of the country.

Mr. Chairman: The question {s:

“That leave be granted to in-
troduce a Bill to preserve. the
milch and draught cattle of the
country.”

The motion was adopted.

Shri U. M. Trivedi: I introduce the
Bill.

INDIAN MAJORITY (AMENDMENT)
BILL

(Amendment of section 3)

Shri Jhulan Sinha (Saran North):
I beg to move for leave to introduce
a Bijll further to amend the Indian
Majority Act, 1878,
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Mr. Chairman: The question is: following motion moved by Seth
Govind Das on the 27th November,
‘“That leave be granted to in-

1953:—
troduce a Bill further to amend
the Indian Majority Act, 1875.”

The motion was adopted.

Shri Jhulan Sinba: I introduce the
Bill

CASTE DISTINCTIONS REMOVAL
BILL

Shri Dabhi (Kaira North): I beg
to move for leave to introduce a Bill
to remove official recognition of caste
distinction among Hindus.

Mr, Chairman: The question is:

“That leave be granted to in-
troduce a Bill to remove official
recognition of caste distinction
among Hindus.” :

The motion was adopted.
Shri Dabhi: I introduce the Bill.

INDIAN MEDICAL COUNCIL
(AMENDMENT) BILL

(Amendment of sections 3, 5 and 8
ete.)

Sardar A. 8. Saigal (Bilaspur): I
beg to move for leave to introduce a
Bill further to amend the Indian
Medical Council Act, 1933.

Mr. Chairman: The question {s:

“That leave be granted to in-
troduce a Bill further to amend
the Indian Medical Council Act.
1933.”

The motion was adopted.

Sardar A. 8. Saigal: I introduce the
Bill

INDIAN CATTLE PRESERVATION
BILL~—contd.

Mr. Chairman: The Hcuse will now
take up further consideiatiun of the

“That the Bill to preserve the
milch and draught cattle of the
country, be taken into considerm-
tion.”
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